
From

To,

(HIGH COURT OF ASSAM, NAGAI-AND, MIZORAM AND ARUNACHAL PRADESH)

No.HC.WI-I.!'I I 2OL2l 4aO!/ A

Smti Jayashree Bora,
Jt. Registrar (Vigilance),
GauhaU High Court,
GuwahaU,

Shri Raktim Duarah,
District & Sessions Judge,
Kamrup (M), Guwahati,

Dated, Guwahati the b June,2024,

Yours faithfully,

e 4-{-
JT. REGISTRAR TVIGII.ANCE)

?

Sub: Earned teave.

Ref:- Your Letter No. DJVBstt./5278, dtd,21.O5.ZO24.

Sir,

\Mth reference to the above, I am directed to inform you that your prayer forearned leave for five davs from zg.os.2oz4 tat! 0r.06.2024 tdrmrirg oi.oo.5o-z+] nu,
been granted, subject to submission of your Leave Admissibility nepilrt receivJ r., *," olo
Ie.lccgultant Generar (A&E), Assam. Further, you are to hand over cnaG to ttre ndditionar
District & sessions Judge No. 1, Kamrup (M) and in his absence, to the nextienior most Judicial
Officer available at the station.

Memo No.HC.VII-UU2012/48O2-4802(A)/A dated ,6 , 6 , )_ O L
Copy to:-

1. The Principal Accountant General (A&E), Assam, Beltola, Guwahati-29 for
informauon and necessary action (copy of reave appricaiion is encrosed herewith),

The Project Manager, Gauhati High Court, Guwahati.I
4-


